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KUMARI SELJA (Haryana): Sir, | also associate myself with the matter raised by

the hon. Member.

Demand for establishment of professional and regulatory

mechanism in the Engineering field

SHRI K. SOMAPRASAD (Kerala): | thank you, Sir, for giving me this opportunity
to speak. Sir, the Engineering technology play a key role in the development and
economic growth of our country. It elevates the standard of living, adds comfort to
life and brings jobs and homes to men. This is the reason for the high privilege of

engineers in society.

Engineering is the largest segment of the Indian industry. There are 10,396
engineering institutes in India. But only a few institutes are imparting quality education.
AICTE is the only system set out for the qualitative improvement in technical education,
maintenance of norms and standards in engineering education. But the area of
operations of AICTE is limited. There is no Professional or Statutory Council to check
and measure the professional ethics of engineers. It is highly essential to establish
a Statutory Body which imparts high standard of engineering education, grants
recognition and accreditation to engineering colleges, grants registration to engineering
graduates, prescribing professional conduct and etiquette, propriety, with disciplinary
jurisdiction, like NMC, BCI, INC etc., which are functioning as the professional

regulatory bodies in the respective areas.

Hence, my appeal is that necessary steps may be taken to establish a Professional,

Statutory and Regulatory System in the engineering field also. Thank you.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Demand to bring Cooperative banks under the purview of RBI
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the
matter raised by the hon. Member.

St AHASIT IR (SR T<¥): Feled, H | A1 95 §RT So¢ U fawa
A WA B WEE bRl g

it 3o waw R (7 ueEn: welky, § W A9 9ew gRT SelV U vy
A WA B WEE bRl g

CHAIRMAN: Mr. Navaneethakrishnan, an observation has already been made to
this effect. You are not supposed to come to the Table. You can do so only after
the session.

SHRI A. NAVANEETHAKRISHNAN: | am sorry, Sir.

Demand for shifting of the Passport Office from Meerut
Cantonment to Meerut city
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